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Rel'ognition to A.I.R. Artistes Association 
Hydcrabnd 

4111. SHRI ESWARA REDDY: Will 
the Minister INFORMATION AND BRO-
ADCASTING be plea~ed to state : 

(a) whether any representation has been 
made for the grant of recognition to the All 
India Radio Artistes' Association, Hyderabad 
which is a registered body under the Trade 
Unions Act; and 

(b) if so, the action taken thcrcC'n ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INT'ORM~TION AND 
BROADCASTING (SIIRIMA Tl NANDlNl 
SATPATHY): (a) Yes, Sis. 

(b) The Union is incligib 1e for recog· 
nition under the Code of Discipline. 

Retirement Bendits to Staff Artistes 

4112. SliRI ESWARA RE9DY : Wi II 
the Mini\'.:r of INFORMATION AND 
BROADCASTI:-.JG be pleased to state : 

(a) the number of Staff Artistes retired 
since 1964; 

(b) whether they were paid retirement 
benefits and gratuity in addition to the 
Central Provident Fund; and 

(c) if not paid so far, whcth.::r any suci1 
proposal for paying retirement benefits and 
gratuity, with a view to give retrospective 
effect also, is under wnsiueration ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORl\1 \TlON AND 
BROADCASTING (SHRLMATl NANDii'<l 
SATPATHY): (a) ln'urmail''ll " l>,·i•;g 
collected and will be laid o.t rhe T .b:c of tile 
House. 

(b) No, Sir. Accoociing tll exisling rules 
Staff Artistes arc eligible only to Gm:nbu-
tory Provident Fund. 

(c) No, Sir. 

lleirlo~ m .ll'Wellery of late N:mab of 
Ram pur 

4113. SHRI ZULT'IQUAR ALI KHAN: 
Will the Minister of HOME AFFAIRS be 
pleased to refer to the replies given to 
Unstarred , Questions Nos. 4718 on the 19th 
December, 1969 and 3662 on the 24th March 
1970 regarding the heirloom jewellery of the 
late Nawab of Rampur and State : 

(a) whether any investigation has been 
made into the so-called heirloom jewellery 
of the late N:twah of Rampur,"'lying in the 
vaults of the S:ate B:1nk of India, New 
Delhi having, at any time after the death of 
the Nawab. been replaced, substituted, sold 
or tampered with; 

(bl in case the replacement, substitution 
or tampering has taken place, whether any 
follow-up action is being ini>iated a~ainst the 
conccrn~d Guvernment Offici.tls or against 
the Officials of the State Bank of India, New 
Delhi; and 

(c) whether the so-called heirloom 
jewery, which is reported to have beed atta-
ched by the Income Tax Department for 
recovery of the tax arrears of tqe Nawab of 
Rampur, has since been released or is still 
in the custody of the Department ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
K.C. PANT) : (a) The investigation has not 
concluded. 

(b) No occasion for such action has 
arisen. 

(c) The attachment made by the Tax 
Recovny Officer, Delhi, still continues. 
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Antiques lying in Malkhanas in Delhi

4116. SHRI DEVINDER SINGH 
O ARCH A : Will the Minister of HOME
AFFAIRS be please to state :

(a) whether a number of antiques are 
lying in Malkanas of Delhi and New Delhi 
for the last two years;

(b) whether these antiques Inve not 
bean claimed by any body till now; and

(c) if so, what steps Government have 
taken or propose to take to transfer them to 
the National Museum ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
K.C. PANT) : (a) Yes, Sir.

(b) None of these have been claimed.

(c) Some of the antiques/idols in Police 
custody are case propert ies of cases recorded 
in the Police Stations and action for their 
disposal is to be taken after the case is deci
ded in the court, In regard to others, being 
unclaimed property, the National Museni 
authorities have been requested to inspect 
them for keeping in the Museum.
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fro rftn n ^ ra  % s r r fT O fttf  %

Sl% §  *ft fe^rr i

^  fare;* % fa ir f w f w ^ r  % snftr-

■ nfoif S'TT irf  IF *  ^TTSTTf % if

* rfa*  *n$*r srr 1 1

Complaints against Director of Song 
and Drama Division

4118. SHRI BHOGENDRA JHA : 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state :

(a) whether complaints against the Direc
tor of the Song and Drama Divison, parti
cularly with regard to the Darbhanga Centre 
and recent performance at Kashmir have 
been made by Members of Parliament and 
from other sources; and

(b) if so. Governmant, reaction there
to ?

THE DEPUTY MINISTR IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARM BIR 
SINHA): (a) and (b) No complaints have 
been received against the Director of the 
Song and Drama Division with regard to tl»




